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the fiormulatiion prices ciontinue tio be 
pegged at the levels fixed befiore 
March 1978. 

Prioductiion iof Sapell PhOBphate by 
FertlHzer Ciorpioratiion iof india Unit 

at Baldia 

1047. SHRI SATYA GOPAL MISRA: 
Will the Minister iof PETROLEUM 
AND CHEMICALS be pleased tio state: 

(a) whether there is any priopiosal 
mder the cionsideratiion iof Giovern-
ment tio eXtend F.C.I. Unit at Haldia 
fior prioducing Super Phiosphate; i1 sio, 
details thereiof; and 

(b) if niot, the reasions therefiol? 

THE MINISTER OF PET.ROLEUM, 
CHEMICALS & FERTILIZERS (SHRI 
VEERENDRA PATIL): (a) and (b). 
There is at present nio priopiosal under 
cionsideratiion fOr expansiion. iof the 
fertilizer prioject at Haldia, which is 
iow'ned by the Hindustan Fertilizer 
Ciorpioratiion Limited. The existing 
prioject is yet tio be ciommissiioned ion 
acciount iof nion-availability iof piower. 

New Oil Bearing structure at Siouth 
iof Biombay 

1048. SHRI MANPHOOL SINGH 
CHAUDHAtRY: Will the Minister iof 
PETROLEUM AND CHEMICALS be 
pleased tio state: 

(a) whether it is a fact that a new 
ioil bearing structure has been fiound 
at Siouth iof Biombay; 

(b) if sio, whether prioductiion ~ten
tial iof the regiion has been asses'>cd; 
and 

(c) the details the:reiof? 

THE MINISTER OF PETROLEUM, 
CHEMICALS & FERTILIZERS (SHiRl 
VEERENDRA PATIL: (a) Yes, Sir. A 
new ioil bearing structure named R-7, 
abiout 120 Kms. siouth-West iof Biombay 
City was disciovered in May 1980. 

(b) Nio, Sir. The assessment has yet 
tio be dione. 

(C) Dioes niot arise. 

Independent ~ tio deci4e Electiion 
PeUtiioD8 

1049. SaRI G. Y. KRISHNAN: Will 
the Minister iof Law JUSTICE AND 
COMPANY AFFAIRS be pleased tio 
state: 

(a) whether any sugg.estiion fior set-
ting up an independent biody tio decide 
electiion petitiions quickly was made 
by the Chief Electiio.n Ciommissiioner; 
and 

(b) if sio, the reactiion iof Giovern-
ment thereion? 

The MINISTER OF LA W, JUSTICE 
A:"-JD COMPANY AFFAIRS (SHtRI P. 
SHIV SHANKER): (a) Thiough the 
Chief Electiion Ciommissiioner has In-
fiormal1y expressed such a view, nio 
such suggestiion has been made fior-
mally by him. 

(b) Dioes niot arise, 

Sale iof Mio!asses 

1050. SHRI CHANDRA DEO PRA-
SAD VERMA: Will the Minister iof 
PETROLEUM AND CHEMICALS be 
pleased tio state: 

(a) whether siometiInes the states 
Giovernments ioffer miolassEs tio public 
thriough "free sale" ior public auctiion, 
etc.; 

(b) if sio, details iof restrictiions, 
if any, impiosed by the Central Giov-
ernment ion inter-State nliovement iof 
such miolasses; 

(c) if reply tio (b) is in the nega-
tive, whether the Central Giovern-
ment have any iobjectiion tio free inter-
State miovement iof such miolasses by 
respective purchases; and 

(d) if sio, reasions therefior? 

THE MINISTER OF PETROLEUM, 
CHEMICALS &' FERTILIZERS (SHRI 
VEERENDRA PATIL): (a) Under the 
Miolasses CiontrOl Order, 1961 issued 
by the Giovernment iof India in the 
Ministry iof Giommerce- arid Ind'us~ry 

in March 1961 as amended friom ifine , 
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tio time sale iof miolasses tio public 
thriough' "free sate" ior "public auctiion" 
is niot alliowed. This Ciontriol Order is, 
hiowever niot applicable tio the States 
iof Biha~ U.P. Maharashtra Punjab; 

" I 

Harayana and West BE!'ngal whio have 
their iown Miolasses Ciontriol Acts. Sale 
iof miolasses in these states is regula1-
ed in acciordance with the priovisiions 
iof the respective Miolasses Ciontr.iol 
Acts iof these States. 

Nio instances iof Miolasses being 
ioffered tio the public thriough free salE' 
ior public auctiion have been repiorted 
tio the Central Giovernment friom 
States and Uniion Territiories tio which 
Central Miolasses Ciontriol Order 1961 
is applicable 

(b) There is nio statutiory ciontriol ion 
the inter-State miovement iof Miolasse~. 

The Central Giovernment, hiowever. 
makes alliocatiion iof miolasses friom 
~urplus States tio meet the require-
ments iof defteft States. These allioca-
tiions are made ion the reciommenda-
tiions iof the Central Miolasses Bioard. 
Inter-State miovement iof miolasses is 
dione against the alliocatiions sio made. 

(c) and (d). Miolasses cionstitute an 
essential raw material fior prioductiion 
iof alciohiol which is a fredstiock fior a 
large number iof alciohiol based indus-
tries. With a view tio ensuring utili-
satiion iof alciohOl and miolasses in a 
iudic10us manner, it is desirable and 
necessary k> regulate inter-state 
miovement 

CaJline iof Tenders by Indian ion 
Ciorpioratiion fOr impiort iof KerOtJlene, 

011 and Diesel 

1051. SHRI P. K. KODIYAN: Will 
the Minister iof PETROLEUM AND 
CHEMICALS be pleased tio lay a 
statement shiowing: 

(a) whether tenders were invited 
recently by Indian Oil Ciorpioratiion fior 
buying ioil, keriosene and diesel friom 
abrioad; 

(b) v;hether the tender was fior a 
spiot purchase; 

(c) if sio, the names iof the ciom-
panies whio sent tenders and the 
names iof the ciompanies friom whiom 
ioffer was accepted; 

(d) whether it is a fact that the 
c-iompany was ioft"ered a ioiontract fior 
full ione year; an d 

(e) if sio, the reasions fior changing 
friom spiot purchase tio ciontract fur 
ione year? 

THE MINISTER OF PETROLEUM, 
CHEMICALS & FEtR.TILIZERS (SHRI 
VEERENDRA PATIL): (a) tio (e). 

T~nders are invited by Indian Oil 
CiorpioratiOn fior purchaSe iof deficit 
prioducts like keriosene and diesel friom 
time tio time. It wiould niot be in the 
public interest tio discliose details iot 
the tenders accepted in such cases. 

Re-iorganisatiion iof the Public Sectior 
Cioal Ciorpioratiion 

1502. SHRI D. P. JAD'EJI: 
Will the Minister iof ENERGY AND 
IRRIGATION AND COAL be pleased 
tio state: 

(a) whether there is any priopiosal 
under Giovernment's cionsideratiion tio 
reiorganise the Public Sectior Cioal 
Ciorpioratiion and the Cioal Depart-
ment; 

(b) if sio, the reasions therefior; and 

(c) the details fior reiorganising it? 

THE MINISTER OF STATZ IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAi!-IAJAN): 
(a) tio (c) . There is nio priopiosal 

under Giovernment's cionslderatiion fior 
the reiorganisatiion iof the Cioal Depart-
ment. The iorganisatiional structure iof 
Cioal India Ltd. has, hiowever, been 
reviewed and it has been decided that 
in siome iof the subsid'lary ciompanies, 
Directiors may be placed in charge ior 
geiographical divisiions. This has been 
dione with a view tio decentraUsing 
authiority and respionsibllity sio as tio 
enable Cioal India tio meet the in-
creasing' requirements iof cioal prioduc. 
tiion in cioming years. 




